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1-“ \Us ‘

1« Union of Indla Rep.by..its_ Seﬂ3ﬁ$?“qauuuar *****
Bhavan , New Delhi,

2, The Chairman,Telecommunication,
Sanchar Bhavai, New Delhi,.

3, The Chief General Manager,A&,.P, Telecom Circle,

G/o Dpor Sanchar Bhava, AbldS, Hyderabad,

4. The General Manager (Phones), Telescom Dist, -

Hyderabad, «» Respondents, f

Counsel for the Applicants : Mr.K.V.P.Raghava Rap ‘
Counsel for the Respondents : Mr.N,R.Devaraj,5r.CGSC

CORAM:
THE HON'BLE SHRI JUSTICE V.NEELADRI RAQ : VICE CHRIRNAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

..3



Copy te:=- -

1« Ssdretary, Dapartment oP Telecommunications, Sanchar
Bhavan, Union of India, New Delhi,

2, The Chairman, Talecmmmunicatians, Sanchar Bhavan,-Neu Delh.

3+ The Chief Gensral Manager, A.P.Telecom Circle, D/D Door

4y

Eo
78
Be

Sanchar Bhavan,Abids, Hydsrabhad,
Tha General Nanager(PHnnss), Telecom, District, Hyd.

One copy to Sri. KeV4P. Raghava rau, advocate, No.4=-150,
Marutinagar, Malkajgiri, Hyd.

Cne copy to Sri. NJR.Devaraj, Sre CGSC, CAT, Hyd,
One copy te Librapy, CAT, Hyd,

Cne spare copye.




0.A.ND.1423/93.
“ JUDGMENT " Dt:28.3. 94,

(AS PER HON'BLE SHRI JUSTICE V.NEELAQBI RAQ, VICE CHAIRMAN)
€ : :

*  *Heard Shri KVP Raghava Rao, ' le=rned counsel
. ) + [ .
for the applicants and Shri N.R.Devafaj, learned
e .

standing coun
o .
. o ¢ - . c

sel for the respondents.

- -

2 . The appligants are direct recruits—e& Techni-

3

cians.. Tbey‘wgre selected and recruited by 1,1,1986 /ﬂ

/
and their training period was over prior to 1.1.1986. /

This OA was filed to treat the training period as /
service for the purpose of noticonal increments and

e C\’LJCM

to extend theL?enefits from 1,10.1990,

3. The Bangalore Bench of the Central AdminTﬁtraﬁ
tive Tribunal by the judgment dated 26.3.1993 in OA
186/92 held that the lechnicians and other categorite
who é@;:}@cruited prior to 1.1,1986 and who had even

undergone training prior ta 1.1 1024 echee1a3 -~ -
given the henefit of treating the period of training

as service for fixing increments notionally and for
giving the monetary benefit from 1.10.1990 in terms

of the OM dated 22,10,1990,

4, As per the above judgment, the respondents
are directed tp treat the period of training of the

applicants as service for fixation of the increments

notionally and they should be given the monetary

benefit& from 1.10.1990. The OA is ordered according

No costs,

M\,
(R. RANGARAJAN} {(V.NEELADRI
MEMBER (ADMN, ) VICE CHAI

DATED: 28th March, 1994, /N
Open court dictation. f%

vsn ﬂp7'ﬁ%7ﬂymi
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IN TH: CENIRAL ;uﬂlNISTRATIVE TRIBJJA
HYLEFR 3\ Bxe ~CH AT HYDERAUAD

SN

TEE HON'ZLE Mx.CUSTICE V.NEELADRI RaQ
: VICE CiIAIRMAN
AND '

"THE HON'BLE MR.H, +GORTHI 3 MDMBER(AD)
FAN

THE HON'BLE MR.TCCHANDRASEKHAR REDDY
MEMBER(JUDL) .

AND

THE HON'BLE MR.R.RANGARAJﬂN : M(ADMN)

- Da"teds 27,5/ 1994

' _
SSRDER/JUDGMERT \ o

. NEWC * -?‘L,‘. fu O.
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Admiitted and Interim Dlrectlons
Issued.

hll ed
< lispSsed of with dTrECthHS

L ssed,

Re jectéd/Ordered.

No order as to COStS/ A
g Egﬁxf{’f SREN e - .“ uﬂﬂul
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HYDERABAD BENCH;




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABR:D.
M.AJNO.701 of 1995 in 0.A.N0,1423 of 1993. y

Between Dated: 17.8.1995. /

1. The Union of India rep by the Secretary to Govt. Ministry

of Communications, New Dalhi.
2. The Chairman Telecom Commission, Sanchar Bhavan, New Delﬁi.
3. The chief General Manager Telecom, A.P.Circle, Hyd.

4, The General Manager Telecom Dist, Hyderabad.

4
cas Applicants/Respo
and
4
N.Kabeer Das & 197 Othrs ... Respon

Counsel for the Applicants : Sri. N.R.Devaraj/

COug o
. ™
- maapondents : Sri. V.Vijaya kumar-—~

CORAM:

Hon'ble Mr, A.B.Gorthi, Administrative Member

COntd:...z/-
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- 2 -
MA 701795
in
0A 1423[93. ' Dt. of Order:17=6=85,

(Order passed by Hon'ble Shri A.B.Gorthi, Famber (A) ).

* » *

ey

Heard Shri N.R.Devaraj, learned standing counsel for
the Respondents, None for tns applicant in ths O.A. For the
reasong stated in the lMiscellansous Application, time is‘allouad
up_to 28=10=85 tuAcamply with the directions in the Judgement

passed in 0.A.1423/93,

20 M.A, ordered accordingiy. No order as to coats.

| _’&vv«leé s

(A .B.GORTHI)
Member (A)

s

Dated: 17th August, 1995 ,
Jictated in Opan Eoufir_& Deputy Regls

avl/

Copy to:=
o . TNt
1. The gecretary to Govt., Ministry of Communications, Uni
!
India, New Celhi.

« The Chairman Telecom Commission, Sanchar Bhavan, New Df

e e T AT e I e R A S g ok & A T T8 A W e e A liyas

. The General Manager Telecom Dist, Hyderabad.

5. One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.

6. One copy to Sri., V.Vijaya kumar, advocate, CAT, Hyd.
7. One copy to Library, CAT, Hyd.

8. One spare copy. - ;
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HYDERABAD BENCH AT HYDFRABAD. .

HON'PLE MR. A.B. GORTHI, ADMINISTRA-
TIVE MEMBER.

HOM ' BLE _MR.

JUDICIA DHMUTER.

—
ORDER7 JUDGEMENT :

DATED: 12/ “ﬁ 11995,

~— . . _ _
M. A. /RSPreACras NO. 01/ 4y

IN ,
0. ¥O. /b2 3/4y

‘,T:f;gg;__ﬁ__-—*~%wrprﬁeh~—- - )
ADMITTED AND INTERIM DIRECTIONS ISSUZD.

ALLQWED.

- __~DTSPOSED OF WITH DIRECTIONS.

‘DISMITSED. "

DISNISSED AS WITHDRAWN.

DISMASSED FOR DEFAULT.

ORDERE

;//V//ﬁﬁrbRDER AS TO COSTS.

/REJECTED. .
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